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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the

Constitution of India.”
The motion was adopted,
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15.34 hrs.

CONSTITUTION  (AMENDMENT)
BILL—Contd.

(Insertion of New Articles 23A, 23B
and 28C)

by Shri Y., P, Shastri

MR. DEPUTY-SPEAKER : The
House will now take up further con-
sideration of the following motion
moved by Shri Y, P, Shastri on the 5th
May, 1978, namely: —

“That the Bill further to amend

the Constitution be taken inty con-
sideration”

Shri Shanti Bhushan; you were on
your legs.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN) : Mr. Deputy-
Speaker, Sir, on the last date when
I was intervening, I had sald that I
was in agreement with Shri Mavalan-
kar when he had said that there was
a stage when a counfry could make &
provision for the right to work and
unemployment relief and that stage
has to be when the unemployment
problem had been solved basically, so
that there would be & few unemployed
persons, who would be entitled to un-
employment relief on account of the
fact that for some reuson, it was not
possible to give them employment for
a certain period. But at a time when
the unemployment problem 1is of &
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colossal magnitude, if the strategy that
has been suggested is applied, that you
create a fundamental right and pro-
vide for unemployment relief, then
the very unemployment relief might
frustrate the creation of such condi-
tions, in which condition every
person will really have a right
1o work. Merely by writing down
in the Constitution that a person
shall have the right to work, he will be
provided with gainful employment by
the State, the State would not be able
to provide gainful employment.

SHRI K. GOPAL: Then why have
the Constitution, scrap it.

SHR] SHANTI BHUSHAN: The
Directive Principle means, that sy long
as it is a Directive Principle, the State
is under an injunction to create eondi-
tions ,to adopt policies, to adopt such
strategies whieh will create work
for everybody, and therefore it will be
possible, it will be practicable for the
State to provide employment to every
able-bodied citizen., Of course, for a
few persons for certain reasons, suit-
able employment may not be available
for short periods, during that period,
what is contemplated is, that they
would have an unemployment relief.
Can snybody, any employer, or any
Situte, if there is no employment for
a very large number of people and
their figure runs into lakhs and crores,
just by writing down in the Constitu-
tion create employment for them? So,
there is a certain stage. As Shri Mav-
elankar had pointed: out ,there has to be
a certain stage when such a funda-
mental right can be written in the
Constitution by wayv of a fundamental
right, accompanied with the right to
unemployment relief; and we have to
create these conditions as quickly as
possible. I had said on the last ocea-
sion that that strategy was being
morked out, so thet the gonditions
would be that by ang large, everyone
would be given & gainful employment;
and at that stage, if there are a few
persans who cannot be provided em-
ployment for short periods, then there
should be a provision for unemploy-
ment relief, I wo*~ like to spell out,

AUGUST 17, 1978

(Amdt.) Bill 312

not merely i generalities, but as to
how to 8o it, and what strategy is
being considered by the Planning
Commisgioy, to create thege additional
jobs, so that within a reasonable time,
there would be a job available for
everybody, by ang large, That is what
I would like to spell out to-day in some
detail, in concrete terms and not mere-
ly say things generally. ,

Wt wEre ALLEIEY o [
T WY ¥ t%&! (mi‘r mm)i‘ LA
wrafy |
SHRI SHANTI BHUSHAN: Why
should you have such a lack of confl-
dence in yourself. that such a stage
will never come? Of course, jt will
come,

Wi wwle fax: g & o dAdz
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SHRI SHANTI BHUSHAN: Therse-
fore, that mandate will be fulfilled,
viz. jobs will have to be created for
everybody. Obviously, there has to be
a strategy. What are the strategic
decisions which are being taken, how
is the Planning Commission attacking
this problems, what schemes and plans
they are formulating and how they
hope and will expect to create these
jobs for such a large number of unem-
ployed people—I want to spell than
out, because this matter has been
considered in depth by the Planning
Commission; and, in formulating the
five-year plan which is going to be
finalized, this strategv has been adopt-
ed. A certain strategy has been ad-
opted; and this is the strategy which
I want to spell out before the House.

Firstly, it is for course axiomatic
that the creation »f employment in
the organized sector has a certadm Te-
lation with the rate of growth. Of
course, ip regard to the rate of growth,
a certain decision has been taken viz,
of what order that sate of growth can
be; but I would like to point out
that as far as that rate of growih is
concerned, and tackling the problem
of unemployment is concerned, it can
tackle that problem tc a very very li-
mited extent, because the 'rate of
growth in the organized sector only
creates a certain amount of potential
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‘80 far as jobs are concerned; and that,
in the overall context of unemploy-
ment, is a very very small amount.
So, while the proper rate of growth in
the grganized sector cannot be neglect-
ed, Government or the Planning Com-
mission cannot depend upon it for
solving fthis colossal problem of un-
iemployment. Therefore, it has been
decideg that the solution for the un-
‘employment problem will have to be
isought in increasing income and em.
‘ployment, in agricultural and allied
jactivities and in small scale manufac-
ituring and service centres.

! Then a certain conclusion has been
drawn, viz., that in addition to achiev=
ing the highest feasible rate of growth,
it is important to improve the pattern
of growth, because it has beep seen
that if there is growth in one sector,
then by the investment of a particular
amount what is the job potential which
is created? On the other hand, if that
_purchasing power is created in a dif-
ferent sector, in that case what is the
potential of employment which is cre-
ated thereby? And the result of that
study was that the production targets
for the next flve years for the diffe-
rent sectors has been explicitly deter-
mined, keeping in view the need to
increase employment generation. The
basic requirement for increasing lab-
our absorption js that the pattern of
demand itself should change in a more
labour-intensive direction. So far as
private consumer demand is concern-
ed, Planning Commission calculations
show that with the existing distribu-
tion, every million rupees of consump-
tion transferred from the non-poor to
the poor will generate 20.2 additional
person—years of employment, wviz, if
ithat additional income of Rs. 1 mil-
lon crores goes to the pbt-so-poor
isector, viz. their incomes get increased,
‘then that income will create a demand
of that nature, in which less employ-
‘ment potential is created. On the
iother hand, if this purchasing power
or income, instead of being added to
the incomes of the not-so-poor people,
; added to the income of the poor
; e, then a different kind of demand
gets generated; and that kind of de-
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mand which is generated by adding to
the income of the poor people, is of a
«different kind, in which a much higher
job potential is created.

The .consumption of non-poor re-
quires 217.6 persan-years of labour per
million rupees spent, but the consump-
tion of the poor requires 237.8 person-
years per million rupees spent by
them. Therefore, the most important
way in which the Government can in-
fluence private demand in the right
direction_is to pursue policies which in-
ject massive purchasing power among
the poverty groups. To this end, the
Planning Commission is recommending
a number of specific policy measures.
A massive irrigation programme is
proposed, with a higher component of
minor irrigation, because irrigation
can shift income to the rural poor ky
increasing the productivity of small
farmers and by increasing the demard
for_hired as well as family labour.
The need to accelerate land reform is
emphasised and the distribution of all
farm inputs is jntended to be steered
more and more in favour of small
farms because they absorb more ]ah-
our per hectare. ‘The supply of essen-
tial goods through the public distri-
bution system at reasonable prices is
also calculated to increase the real
income of low-income households.
Obviously if the poor people get their
items of consumption cheaper, their
real income increases with the result
that consumption by the poor sector
increases creating more job potential.
If these policies are pursued, the en-
suing redistribution of private purchas-
ing power should increase the demand
for labour-intensive goods.

A substantial proportion of public
investment resourcee is being allocatred
in the next Plan for the expansion
of the infrastructure (such as road

_construction and water supply) and

social gervices, such as health and
education, particularly in the rural
areas as these services have a high
construction component generating
both enormous amount of revolving
employment directly and significant
permanent employment indirectly. The
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Revised Minimum Needs Programme
alone, covering elementary education,
adult education, rural health,
rural water supply, rural road
construction, rural electrification and
housing for rural landless labour
" households, is expected to create 160
days of employment for about 1 mul-
lion workers during the next ten years.

Thus, by redirecting private demand
through the redistribution of purchas-
ing power and public demand through
a greater expansion of public services,
the employment-content of the struc-
ture of production is sought tp be in-
creased.

On the whole, the following features
have been built into the recommend-
ed investment pattern to accelerate
the growth of employment:—

(i) An overall giowth rate of 4.6
per cent is planned.

(ii) Ap accelerated implementa-
tion of land reform, differential in-
put supply policy favouring sma'l
farmers, the minimum needs pro-
gramme and the public distribution
system are expected to redistribute
purchasing power and hence to in-
crease the demand for labour-
intensive goods,

(iii) Public investment in rural
infrastructure and social services has
been substantially escalated to in-
crease construction employment as
well as indirect permanent employ-
ment,

(iv) In selecteq mass employment
consumer goods sectors, an optimum
allocation of new capacity between
different techniqnes will be recom-
mended so as to ensure that the
growth of employment in each of
these sectors is satisfactory.

If the planneq pattern of investment

and production materialises, it is like--

ly to create 493 million additional
person-years of employment. Qf this,
22.8 million will be in agriculture and
allied sectors as a result of the plan-
ned growth in irrigation capacity
{17 million hectar2s) and in the ani-
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mal husbandry, fishery and forestry
sectors, New labour absorption in
mining and manufacturing may be
abou{ 8.4 million person-years on
account of the high rate of growth pro-
jected, particularly in the small indus-
try sector. And, the big power pro-
grammes, the construction component
of the whole plan and the planned ex-
pansion of the infrastructure and social
services, particularly in the rural areas

_may absorb about 17.1 million person-

years in other sectors including ser-
vices. The labour-intensity of the
whole structure of production is pro-
jected to increase so that while gross
domestic product prows 47 per eent
employment should grow 5.3 per cent
a year.

An important project fn the animal
husbandry sector will be the Dairy
Operation Flood Il which is expected
to create 367,000 person-years of ad-
ditional employment by 1982-83 and
3.95 million person-years of additional
employment by 1987-88.

The village and small-scale indus-
tries programme, for which the
allocation is being increased by near-
ly three times, is calculated to create
6.8 million person-years of additional
full time employment (3 million in
small.scale industries, 0.3 million in
powerlooms and 3.5 million in hand-
loom). 1t will also create part-time
employment for 6.27 million including
4.89 million in khadi and village indus-
tries, 0.58 milfion in handicrafts and
0.8 million in sericulture.

The total employment calculated
for 1977-78 and 1982-83 (167 and 216
million respectively) is measured in
standard person-years of © months
(or 273 days of 8 hours) per year.
These figures cannot be compared to
the labour force projections without
converting the labour ‘forces alsp into
standard person-years on some gs-
sumptions. Excluding children below
15 years andl assuming that one
female worker equals half a standard
person-years, we get adjusted Iabour
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_force estimate shown in the following
table;
Employment and Adjusted Labour

Force & Employment in Standard
Personyears 1977-78/1982-83.

1977-78  1982-83
Adjusted Labour Force
(Mllion) 207.8 231.8
Exp:cted Employment
Million Standard
érsonyears) 167.1 216.3
Employment Gap
Million Standard
arsonyears) 40.7 15.5

When the adjusted labour force is
compared with employment (in stan-
dard personyears) it appears that the
employment gap should fall from
about 41 million to 15.5 million stan-
dard personyears. In other words,
the proposed pattern of investment
and production should reduce the
iemployment gap by more than half.

In addition to production or section
planning, it is  proposed that
employment opportunities be further
increaseq by meang of the preparation
and implementation of local full em-
ployment plans in 2,000 out of 5,000
blocks in the country in the next five
years. Area-oriented schemes, with
an allocation of Rs. 2800 crores (in-
cluding the Hills and Tribal Area al-
location) for five years are to be
launched for the purpose. These are
different from special crash program-
meg etc. hecause defects were found
in them and they were not serving
the real purpose, and were also contri-
buting to inflation because, employ-
‘ment being less, it will also create
production so that it gives rise to in-
‘flationary tendencies.

During the Fifth Five Year Plan,
gradually a view gained ground that
it i3 better to build employment
‘aspects into development programmes
jof various sectors, rather than to
|
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operate special employment program-
mes. It was decided in 1975 to have
an evaluation study of the Special
Employment Programme by the Pro-
gramme Evaluation Organisation and
to consider introduction/eontinuance
of such programmes only after conai-
dering the results of the evaluation
study. Accordingly, the Programme
Evalustion Organisation conducted an
evaluation study in 1876. The draft
report of this study has been prepared
and is at present pending the final
clearance of the Planning Commis-
sion.

It is well known that the Comptrol-
ler & Auditor-General in the Supple-
mentary Report of 1972-73 commented
adversely on the crash scheme for
rural employment. The Dantwala
Committee which evaluated the ex-
perience of the Pilot Intensive Rural
Employment Project 1872, has not
commented very favourably on the
adoption of such Special Employment
programmes for rural areas. The re-
port stresses the need for a multi-
pronged attack on the problem of un-
employment which embraces the en-
tire planning strategy. It further
advised that the entire development
strategy should be based on labour-
intensive technology to maximise
labour absorption, leaving a smaller
backlog of unemployment for special
employment projects,

Regarding any suggestion for crash
schemes for employment, the following
general line may be adopted:

(1) The problem of unemployment
and under-employment in India can-
not be solved simply by “crash pro-
grammes” of job creation, ie. by
rural works flnanceq by direct Gov-
ernment expenditure. (These works
aflord employment to able-bodied
earth-workers who are wholly un-
employed, gnd are prepared to migrate
to the work-site). Under-employ-
ment may be seasonal among agricul-
tural workers. Rural artisans and
others need different kinds of jobs,
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(2) Unless the created jobs are
productive, the outlay on employmenti-
creation is inflationary. Productive
schemes (including those for develap-
ing infra-structure for agriculture)
have to be carefully worked out.

(3) There is need to have separate
crash programme. The history .ot
such programmes should be a warning
against unplanned job-creation
through  works—unspecified—spread
across the country.

15.50 hrs.

[Dr. SusHmLA NAYAR in the Chair]

Coming to area planning for full
employment, the programme for
intensification of rural development, is
being taken up in 2,000 blocks out of
about 3,000 blocks which are covered
by any one or more of the three special
programmes of SFDA, DPAP and CAD.
The development concepts under any
one of these three special on-going
programmes will be included under
the intensive programme of rural
development in the selected blocks.
In addition, 300 new blocks will also
be taken up for intensive block level
planning and development every year
for a period of five years, starting
from the current financial year.

In keeping with the twin objectives
of generating additional employment
and raising the income level of identi-
fled groups, maximum emphasis under
the new programme will be on indi-
vidual beneflciary schemes. For this
purpose, detfailed guidelines for inten-
sive development of blocks and
methodology for planning and imple-
mentation of Integrated Rural Deve-
lopment Programmes have been for-
mulated and sent to the State Govern-

ments by the Ministry of Agriculture
and Irrigation.

During 1978-79 an additional outlay
of Rs. 5 lukhs per intensive block will
be made available, in addition top the
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allocation they will be getting under
the on-going programmes. In the
case of blocks selected from the SFDA
and CAD blocks, an additional amount
of Rs. 500 lakhs js being provided
entirely by the Government of India.
In the case of blocks selected from
DPAP areas, the additional allocation
by the Government of India will be
Rs, 4 lakhs to be supplementeq by
Rs. 1 lakh per block by the State
Government, instead of normal 50
per cent sharing between Centre and
States. Broadly, it has been assessed
that an overall investment of Rs. 5,800
gives full employment to a family and
takes them above the poverty line.
Out of this Rs. 5,000 the subsidy por-
tion is about Rs. 1,600 and the rest is
to come in the form of loan support.
An investment of about Rs. 5 lakhs in
each block on subsidy programme each
year should be able to put 300 families
above the poverty line with full em-
ployment. In this way, in five years

1,500 families would be benefited in
a block,

In the case of new blocks number-
ing 300 that are being taken up dur-
ing the current financial year for in-
lensive development and planning, an
amount of Rs. 2 lakhs per block will
be provided. In respect of blocks
where good progress is made in identi-
fying and implementing suitable pro-
grammes, additional funds could,
however, be provided subsequently
during the current financial year,

I would submit that the true and
real reasons for there being such colos-
sal unemployment in the country has
been worked out, has been properly
identified and corrective policy orien.
tation has been decided upon, It has
been analysed .as to what changes have
to be made in the production strategy,
in the income stratégy etc. and how
they will affect.the employment poten.
tial in the country., In the Draft Five
Year Plan there is a  very drastic
change in the development programme
to be adopted. The main problem
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which has been taken into considera-
n is the real problem of the country,

v, the unemployment problem,

hich is the first problem which has
to be fackled. Therefore, the new
strategies, the new policies have been
conceived in a sclentific manner, they
have been worked out as to why there
lhns been so0 much of unemployment,
hat are the changes which are neces-
sary etc. and those changes have been

concretised,

When the Five Year Plan is imple-
mented, it is not merely some gene-
rality but the whole thing has been
weorked out as to how exactly this un-
employment problem can be tackled, to
‘what extent it will be possible to
‘attack it during the next five years.
"The expectation is that the figure of 4
crores, or 41 million people who are
unemployed today in 1977-78, that
figure will fall down to 15 million, that
is, less than 40 per cent, by the time
of the completion of the Five Year
Plan, so that in the next Five Year
Plan even that 15 million would be
covered,. In the mean while, the
labour force would also be increasing
by two per cent, so that we have to
create jobs for more than two per
cent, say three per cent. Then only
we can create new job for the addition
of labour force of two per cent which
comes into existence every year and
‘also keeping on wiping off the backlog
‘mo that after a period of ten years
there is no backlog, which is the real
solution to the problem.

PROF. P. G. MAVALANKAR: How
do you plan for the jobs? It is a very
utopian idea.

SHRI SHANTI BHUSHAN: The hon.
Member was not in the House. He has
.probably come late, because I spelt out
the whole thing in detail.

PROF. P. G. MAVALANKAR. Will
-it work?
SHRI SHANTI BHUSHAN: Yes.

What studieg have been conducted by
the Planning Commission, what policy
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changes have been envisaged by the
Planning Commission, what are the
strategieg that are going to be applied
by the Planning Commission; how are
the calculations made and how those
expectations. etc, are justified, 1 have
worked out the whole thing. I have
given that strategy in great detail
because my purpose was to give a con-
vincing statement to the House that it
will show that it is not merely that we
are just preaching, that unemplovment
will be solved, etc.

There is a scientific strategy behind
it. When a claim ig made that
during the next 10 years, the unem-
ployment prablem will be wiped out,
some people are sceptic. Some people
say, it is very easy to say that. Many
people used to say, so many things
are impossible. The people were even
saying, how could the Opposition par-
ties win an election against such a
powerful leader in 18777 They were
saying, “You have no resources, mo
organisation, etc.” The people were
very sceptical. Many people were not
prepared to say that the Janata Party
would be able to win the elections in
1977. But all those people were prov-
ed faise. It is shown what a decisive
victory we had. (Interruptions) I am
only using that fact to prove that many
a time the people are sceptical ....

SHRI O. V. ALAGESAN: Do you
mean to say that we shall wake up one
fine morning to find unemployment
vanishing?

SHRI SHANTI BHUSHAN: Not that.
We are not those people who used to
say, “garibi hatao” without having a
proper scheme. Every problem in the
country can only be attacked and solv-
ed by having a  scientific approach.
First of all, the problem must be iden-
tifled, its extent must be identified, its
colossal magnitude must be identified.
Then, it must be seen what can be
done about it. There is a method of
solving the problem. You have to go
about it in a business-like manner, It
is not merely erough that you start
working hard. If you are working

-
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hard in a wrong direction, you cannot
solve the problem. Without identify-
ing what the problem s, without
scientifically working out how that
problem can be solved, you cannot
solve the problem. Maybe, sometimes,
you might come to an answer that the
problem is not capable of solution. But
that is not the solution.,... .

SHRI K, GOPAL: Just like the Raj
Narain problem!

SHRI SHANTI BHUSHAN: The an-
swer has been that the problem is
certainly capable of solution. The an-
swer is not that it is capable of solu-
tion in slx months or one year. But
the answer is that it is capable of solu-
tion in the time-frame of 10 years. It
has been worked out, namely, what
strategy, what re-orientation in poli-
cies, ete,, is required: now the re-distri-
bution of even income among the
poor or non-poor, etc. affects the em-
ployment problem; how the produc-
tion pattern affects the employment
problem. All that has been worked
out and it has been decided in which
area investment should be made and
all that.

So, it is an integrated approach.
There are various schemes which I
have spelt out broadly. I have also
spelt out to what extent we will be
able to solve the problem annually.
Therefore, what will be the position
after a period of five years, namely, at
the end of the Five Year Plan and
thereafter at the end of the next Five
Year Plan. 1 have made a calculation
that the present unemployment prob-
lem is of a magnitude of about 41
miilion and that, at the end of the Five
Year Plan, it will get reduced to 15
million, that is. 40 per cent less than
half in the nexi Five Year Plan and
then this wiil siand wiped out. Of
course, go fur a= those peon’e are con-
cerned, who are completely scep’iral,
who do not telieve and who only be-
lieve that unemployment problem can-
not be solved by anybody hy any ap-
proach, they alone  will view this
strategy and this programme with
misglving. Otherwise, others should

AUGUST 17, 1978

(tﬁ.mdt.) Bill 324

look at this programme, at thiy -
strategy, with confidence. There is no ,
reason why it should not succeed. With,
the cooperation of all the people in the
country, thig programme is bound to
succeed because it g sclentifically con-
ceived and it is going to be scientifical-
ly implemented also.

I know, in the scientific area, in the
scientific fleld, if you take proper
steps in the correct direction, it works.
But if your step is mis-directed, mis-
calculated, obviously, it will not give
any result. That is why we have gone'”
about the problem in a business-like
manner, by trying to identify what is
the reason and which policy would bé
able to really make an attack on the’
problem.

16.00 hrs,

As I was saying, I am in complete..
agreement with  Prof. Mavalankar
that the stage of converting this into a
fundamental right with the corres-
ponding right to unemployment relief
comes laler when the basic problem
has been solved, because, there would
always be a few people for whom
proper employment cannot be found
for short periods at least, and during
such periods, certainly their problem
is the problem of the country and un-
employment relief has to be given.
Buf. as I said, this can be done only
when the basic problem has been solv-
ed and you have to care for only a
small number of people. But with
such n large, colossal number of peo-
ple, if you start giving unemployment
relief, you will never be able to create
jobs for them. I am in entire agree-
ment with Prof. Mavalankar that this
has to he the strategy. And it is in
that conlext that the promise which
was made in the manifesto has to be
viewed, namely, while the Party be-
lieves in this policy of right to work
being s fundamental right with the
coresponding right to umemployment
relief. it is not merely to be wrillen
in words, conditions have to be creat-
ed. so that such a right would be a
real right, an enforceable richt. After
creating those conditions, at the proper
sluge, this right has to be written. by
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‘Way of a fundamental right, also with
the corresponding right to unemploy-
.ment relief. But till that stage s
.,teached.. we have to apply all our en-
‘ergies to framing proper policies, pro-

. per strategies, proper schemes for.

.really solving this colossal problem of
unemployment. I have tried to spell
out in some detail—of course, it could
not be with  absolute details—the
broad strategy which is going to be
employed for the purpose of solving
this problem. Therefore, with these
words and with the assurance that the
problem is going to be solved and that
.the proper stage to write down this
,right to work by way of fundamental
.right in our Constitution would be
after reaching that stage which was
envisaged by Prof. Mavalankar, I
would earnestly appeal to the Mover
of this Bill to withdraw it because he
has highlighted a very important prob-
lem. I am very grateful to him that
he has highlighted this very important
problem. He hag attracted the atten-
tion of not only the whole House but
the whole country, so that the whole
country might be thinking about it
and with confidence that this is the
proper strategy with which we may
be able to get the cooperation of all
sections of the people in the country
to help the Government and the Plan-
.ning Commission in implementing this
policy. We would see fo it that this
problem, this scourge of unemploy-
ment, is wiped out from the face of
this country. With these words. may
I make an earnest appeal to the hon.
‘Mover that, with all this having heen
gpelt out, he would be very kind not
ito press his Bill and agree to with-
HWraw it—because the purpose he had

mind, namely, of attracting the
1attention of all the people, has already
foen served—and  would wait for the
iproper day when this also can be im-
plementcd when the fundamental right
t0 work can be, properly and in an
enforceable way, written down in our
Constitution.

j oWt wgea: o7 arde dre AT )

| ot wenie fag (Ffermre) o FW-
Ll‘lh#@lm,ﬁmﬁmrﬂﬁmm

(*
'§
1
3
i

Constitution ~ SRAVANA 26, 1900 (SAKA)  (Amdt) Bill 326

:
1
7
1

EE
-1
- oo

o
-
!

3
43
7

i‘ﬁ

73242339
%ﬁﬂ%*§aﬁi
ia a3
4
e
- 1%
LEEEPE
?5‘

“Everyone shall have a right to
work and protection against unem-
ployment.”

“Everyone shall have a right to
work and protection against unem-
ployment.”
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We shall delate the right to private
propeily from the list of Fundamen-
tal Rights and nstead, put in the right
to work.
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Property and work, both are durable
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MR. CHAIRMAN: We now go on to

the next item on the Agenda, viz. the
Bill of Mr. Arjun Singh Bhadoria.
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Amendment No. 1 was, by leave, with-
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MR. CHAIRMAN: The question is:
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The motion was adopted,

MR. CHAIRMAN: The amendme

“That the Bill be circulated for the
8bri B. P. Mandal is barred,

purpose of elicitipg opinion thereon

by January 27, 1979.” (2).

nt of

the recommendation of the President,

*Moveq with



